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IN ITHE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCE
' AT HYDERABAD.

(o]

L ]

0.A,No.38/1993.

(AS PIR HON'BIE SHRI JUSTICE B.C.SAKSENA,VICE-CHAIRMAN
|
! (ALLAHABAD BENCH)

Date: August 26,1986,

Befyeen: —

Kandula Rambabu. . ve Applicant.

And

1. The Segretary to the Govermment,
.Department of Posts, New Delhi.

2. The Post Master General, Vijaya =
wWaea.
3.'The Superintendent of Post Offiges,
‘Maghilipatmam Division,

Machilipatnam.

4. The Asst. Supdt. of rost Offigesx,
Avanigadda Sub Division, Avanigaeéda.

5. Smt. V.Dharalakshmi, .+« «s Responeents.

CORAM:
— Justiee _
HON'BLE SHRI/B.C.SAKSENA,VICE-CHAIRMAN,ALLAHABAD BENCH!:

HON'BLE R.RANGARAJAN,MEMBER(A)

ORDER,

We have heard Mr. Subrahmenyam for Mr.K.S.R.Amjameyulu,

Mr. Raghava Reédédy, lesrnmed stamding eounsel for the Responédents.

2. The spplicant through this 0.A., challenges the

appointment of Respondent {No.5 as. EDBPM Verkatapuram,

' mainly
3. The learned counsel for the applicant mxesiy/sub-

mitted that the applicant{havirg beea appointed provisionally
I ' ' '

tol the said post €ould not have been rejected while

\




i
making regular selection/

4, The responé€nts im their countef have ineicated

that in the letter makimg the provisional appointms=nt} they
héve @learly stipulated that the postinmg is purely temporary

appointment pending reguler selectiom to the said post.

S oUte

%&iasiﬁaghe meterial and [the %&erments on rﬁcor@, We | ==

sgtisfiesé that the Author

relsvant aspeets providéed) in the rules for comparative

ags=ssment of the merits

Responéenrt No.5, it hss been indicateé had obtzined

whigh is equivalent to.12

55 per ecrt of marks in the Intermediate ex mination

of the candidates aoneernes,

th class while the applicant|{ir

ities have duly ePnsidered all the

the Intermediate Sxymination had secured 38.8% marks onily,

The le=arneed gounsel for the gpplicant submitted that the

mimimum qualification is H.Se., an€ therefore the gomparison

of the applicant with that of Responéent No.5 in respect

of their marks obtained by them in the Intermediate Eximi-

pation is an irrelevent consideration. We are net

imbressed with this argument. The learned counsel fer

the Respondents stated that the 5th Respondent did net
apﬁear at #.5., but str_,ight zeay appeared for Inter-

meiiate Examination., Thug the examination which Resa
|

poﬁdent Né.S-has taken, hgs been compared spgith with th

examination taken by the applicgmt g8 equivglent exami
| :
maé&oa. The other ariteria have also been compared

ané Respondent No.5 wps founé to be 3 suitgble candidat

{ \

o

The



net
This Tribunal is/a Seleetio

allegations of mala fides
merits of the caneidates 38
does net @all fer amy imter

is lisble te be dismissed,

The 0.A., is asccoréingly €ismissed, No: costs,
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n Agerey. ~When there are ng
the assessment of relative
made by thd8 Authorities

o ferenee, The 0.A4.,

N~

P rRaxGARATAN
Member (A)
s FRNRY

B.C.SAKSENA,J

Viae—chaiﬁnan
Allaghabae Bench.

Date: August 26,199,
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